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COUNCIL OF STATE. 

Saturda!J,.28th. March. :CS31. 

FAREWELL ADDRESS OF 'IlIS EXCELLENCY THE VICEROY TO 
THE COUNCIL OF STATE AND THE LEGISLATIVE ASSEM-
BLY. 

His' Excellency the Viceroy, having arrived in procession with the Presi-
. dents of t~ouncil of State and the Legislative Assembly, took his seat Oil 
the dais in the Assembly Chamber. 

On rising to address the Members of the Cenhal Legislature, His Excel-
lency was received with loud applause. 

His Excellency said : 
. Gentlemen,-I have coII1e to take formal fare we]! of the Members of both 

. Houses of the Central Legislature, and it is not therefore my intention to 
embark upon matters of controversy. It might however appear discourteous 
to the House if I were to pass over without remark the difficult position that 
has developed in connection with the Finance Bill. Before finaI1y deciding 
upon the action it may be my duty to take, 1 propose to convene a small 
conference of uaders in both Houses with the members of my Government to 
discnss the situation. 

This occasion of farewell for me is, of necessity, tinged with much regret. 
for it marks the close of my official connection with these two bodies, whose 
deliberations I have always watched with the keenest interest, and whose 
presence in Delhi and Simla has given me the privilege of meeting, and taking 
counsel with, so many public men from all quarters of India. 

This might seem to be the moment to survey the past five years, and to 
sum up the progress which has been achieved in the various spheres of the 
national life in which we here, as devotees of the science of politics, are parti-
. cularly interested. But I know; gentlemen, that you are drawing to the olose 
of an arduous Session, and I. do not wish to detain you long. Nor is the period 
of a Viceroyalty necesBl\rily a self-contained era and, though to a Viceroy his 
five years of office must always appear as an outstanding epoc4 of his life, 
the historian of the future will be likely to mark the passage of eventa by ten-
dencies, rather than by persons who for a period were privileged to play their 
part upon this great stage. • 

But before taking leave of you,-there are a few things whioh I should like 
to say. First of these is to express to you something of the debt in whic·h I 
and my Government feel you have placed us by your very presence here this 
Session. During the last year the country has passed through dArk days. It 
was the opinion of some that nothing good could coDie out of participation in 
the legislative bodies of this country. You, gentlemen, thought otherwise, 
and, in acting as you did, you acted, many of you, in the face of unpleasantness, 
risks and bitter reproaches of which I am only too well aware. Had you not 
had the courage of your convictioDll, t.he continuity of Indian parliamentary 

( 373 ) .A. 
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rogress might well have suffered a rude set.back, and therefore it is not only 

I and my Government, but the whole country, who owe you gratitude for the 
service you have rendered. In this appreciation of your public spirit I would 
wish also to include, with grateful recognition, the members of your sister. 
bodies in the Provinces. We cannot now predict how soon a revised consti. 
tution can be framed and brought into being; but I would wish here to assure 
you, if such assurance is required, that there is not, and never has been, any 
intention in my mind of putting an earlier term to the life of the present 
Legislature than that which is laid down by the Government of India Act, or 
may be rendered necessary by the supervention of a new constitution. 

At present most of us are absorbed in the problems of tbe immediate 
future, and it may be that there are some who feel that, beyoi1lt the careful 
discharge of their duties within the House, there is little that can be done of 
use outside in their capacity of representatives of the people. But I would 
venture, not in any spirit of infallible knowledge but as one who has been 
brought up among politics in a country, where political institutions have 
flourished for several centuries, and from which therefore there is perhaps 
something to be learnt, to suggest one direction in which Members of the 
Legislatures can do much. That work is the political education of their con· 
stituents. I am well aware of the difficulties in the way-the wide areas to 
be covered, in many cases the difficulties of travel, and the lack of education 
among a large proportion of those to whom they must appeal. But these 
are difficulties which can be overcome, and I conceive it to be one of the many 
obligations resting upon the Members of this Legislature, on whom depends in 
so large a measure the standard of political thought, that they should strive 
to bring home to their electorates the rights and responsibilities of each 
elector and thus perform a work of immense benefit in the evolution of the 
constitutional life of India. 

I need not tell you, gentlemen, how earnestly I hope that whatever may 
be done within these walls, under the present constitution, or under whatever 
changed conditions the future may have in store, may redound to the benefit 
and happiness of the people of India. Controversy there must be, for con. 
troversy is an inseparable feature-if not the very purpose-of parliamentary 
institutions. But I trust that, in all the clash of opinion and debate, rancour 
and bitterness may here find no place, and that, if men must differ as to the 
method most suited to attain the ultimate object that all seek to serve, they 
may agree in paying mutual respect to the motives which underlie their actions. 
I would go further and ask that, whenever Members of these Houses feel con· 
strained to disagree with views advocated by their brother politicians in Eng. 
land, they will at least not lightly be tempted to question their sincerity. I 
shall be in England, the majority of you will remain in India. Though many 
miles will separate us, I trust that Our association in the objects which we both 
have so close at heart may not be impaired. In all sincerity I would assure 
you of my abiding interest in every matter that concerns the political life of 
India and of the attention with which I shall follow the record of your achieve. 
ments, both corporate and individual. In bidding you farewell, I earnestly 
wish that all good fortune may attend you, and that every blessing may rest 
upon the people of India whom you represent, and among whom it has been 
my privilege and happiheas to live and work during the last five years. (Loud 
and continued applause.) . 
(His Excellen<'y the Vioeroy then shook hands with each Member of the 

Council of Stat~ and of the Legislative Assembly.) 
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The Council met in the Council Chamber of the Council House at BaA 
Past Eleven of the Clock, the Honourable the President in the Chair. 

QUESTIONS AND ANSWERS. 

MUlUL DEcoRATION OF GoVEBNJrIENT BUlLDINGS IN NEW' DELm. 

114. TaB HONoUBABLB BABU JAGADISH CHANDR.A BANERJEE: 
Is it the intention of Government t·o oontinue the mural decoration of 
Government buildings in New Delhi' If the answer is in the affirmative. 
when will work commence and who are to do the work' Have Government 
got a scheme formulated' If so. will they place the scheme before the House , 

THE HONOUlWiLB Sm JOSEPH BHORE: The whole question of further 
action to be taken in connection with the muraJ. decoration of Government 
buildings in New Delhi is under the consideration of Government. 

AMOUNT SPENT BY GoVERNJIBNT ON THB PuRclusB OF CLorn. LIVBBJBS AND 
UNIFOBJIS. 

115. TBB HONOUBABLB RAl BABADUB Lu.A. JAGDISH PRASAD: 
(1) What amount h88 been spent by Government. during the last three 
years. 1928. 1929. and 1930, respectively, on the puroh88e of cloth, liveries -
and uniforms, supplied to the employees in 

(a) the Military Department, 
(b) the Railway Department, and 
(e) other Departmenta of the ('.antral Government, 

aeparately , 
(2) How much of the amount so spent represents the purchase value of 

articles manufactured in India. England. and other countries, respectively' 

TBE HONOUBABLE Sm JOSEPH BHORE: With your permission. Sir. 
I shan answer this question for the Honourable Sir Arthur McWatters. 

(1) I lay on the table a statement ~howing the required information. 
(2) The information is not readily available, and I regret I cannot see 

my way to call for it. The time and labour spent in its collection by the d.i1fer-
ent Departments would be very great. 

__________ D_~ __ n_m_e_n_t. ________ .:-----19-2-8.---lf 1~9·1 __ -·-l-9-30-.---

Rs. A. P. ~ Rs. A. P. 

Army~ment 

Railway Department. 

Other~enu • 

2,050 0 0 

202 1 0 

11,933 8 3 

2,169 0 0 

4,390 6" 0
6

1 
14,252 14 

872 0 0 

'19'1 2 0 

15,546 2 3 

A2 
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116. THE HONOUllABJ.E RAJ. BABADUB LALA JAGDISH PRASAD ~ 
What is the total amount spE!nt on the errction of, .the Victoria Memorial 
in Calcutta! Who bore the cost , ' 

THE HONOUllABLE MR. H. W. EMERSON: The co~t of erection of the 
Victoria Memorial, including the amount spent on laying out the gardens and 
grounds, was Rs. 85 lakhs. This sum was raised by subscriptions from the 
Princes, Chiefs and the plolblic of India and by grants from 1iJJ.e Government 
of India and the Government of Bengal. 

GRANT OF A REBATE OF RAILWAY FREIGHT ON WHEAT BOOKED FROM THE 
, UNlTED Pl~OVINCES TO CALCUTTA. ' 

117. THE HONOURABLE RAI EABADUB LALA JAGDISH PRASAD: 
(0) With reference to: the Press Oommunique, datert the 29th Jail.ult;"y, 1931. 
of the Government of India, granting,a rebate of 1/3rd of the railway freight 
on all consignments of wheat booked from tho Punjab to Calcutta for a 
,period' of two month!', will Covernment be I,lea.sed to state why &. Peduc-
tion in railway rates was not made on wheat consignments booked from the 
United Provinoes to Calcutta, in order' that the surplus wheat in the 
United Provinces might find absorption in tbe Calcutta market' . 

(b) If! it the intention of Government now to make such a reduction t 
If not, why nnt , 

THE HONOURABLE MR. J. A. WOODHEAD: (a) As the Honourable 
Member will see from the Press Communique he refers to, the arrangement for 
the grant of a rebate is based on an agreement wi~h the Punjab Government 
on whose representations the rebate is being allowed. A similar representa-
t.ion was not received by the Government of India from the Government of 
the United Provinces. • 

,(b) The question of making a similar arrangement for consignments of 
wheat booked from the United Provinces to Calcutta will be examined by the 
'Government of India if the Local Government desires that Buch an examination 
should he made. . 

THE HONOURABLE MR. SATYENDRA CHANDRA GHOSE MOULIK : 
Will the Government be pleased to state the total quantity of wheat consigned 

• from the Punja.b to Calcutta during these two months ¥ 

THE HONOURABLE MR. J. A. WOODHEAD: I will supply the Honour. 
able Member with the information. 

THE HONOURABLE MR. SATYENDRA CHANDRA GHOSE MOULIK: 
Has there been an increase in the quantity 'oonsigned from the Punja.b during. 
the~ two months due to thi~ lowering of fJ,:eights ~. . ' 

THE HONOURABLE MR. J. A. WOODHEAD: Again, Sir, I will arrange to 
supply the Honourable Member with the information. 
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REDUCTION IN THE RATES OF RAILWAY FREIGHT ON WHEAT CONSIGNED FROM 
THE PuNJAB AND THE UNITED PROVINCES TO KARACHI. 

lI8. THE HONOURABLE RAJ BAUADUB LALA JAGDISH PRASAD: 
(a) With reference to the Press CommuniqutS, dated the 17th November, 
1930, of the Government of India, regarding the reduction in the rates of 
milway freight on wheat from the Punjab and the United Provinces to 
Karachi, will Government be pleased to state what have been the result ... 
-of the action taken under the said communiqutS' 

(b) Did the reductions brought into force in terms of the said 
communique continue to remain in force after the 28th l4'ebruary, 1931, 
-or not 1 If not, do Government intend rf'ducing rates of railway freight 
~gain for a further period! 

THE HONOURABLE MR. J. A. WOODHEAD: (a) The total quantity of 
wheat received in Karachi from stations from which the reduced rates were 
effective, from the 23rd November, 1930 (by which date approximately con· 
aignments booked on and after the 18th November would have been received 
in Karachi) up to the 7th March, 1931 (by which date consignments booked 
up to the 26th February, 1931, would have been received in Karachi) was 
55,249 tons which is about 47,000 tons more than the quantity received in 
Karachi during the corresponding period of the previous year. 

(b) The reply to both parts of this question is in the negative. 

COMPETITION OF FOREIGN TEAS WITH TEA GROWN IN INDIA. 

] 19. THE HONOURABLE RAJ.· BAHADUR PROMOlJECHANDRA 
DUTTA: 1. Have over 9 &hill.ion pounds of foreign teas during the year 
1930 come into India and are they selling against .the tea actually grown 
in this country , 

2. From what (l()untries have they come and in what quantiti~' 
3. Is Government in a lJ08itlon to explain, thie , 
4. Is Government in a position to help the tea industry in this country 

against foreign competition t 

THE HONOURABLE MR. J. A. WOODHEAD: 1. Imports of foreign 
teas during the calendar years 1928, 1929 and 1930 were 10·2, 8·5 and 8·7 
million pounds respectively. The Government have no reason to doubt that 
imported teas displace a certain quantity of Indian teas. 

2. Ceylon . 
Straits Settlements • 
Java 
China • 
Other countries 

Total 

2,514 thousand lbs. 
176 

2,058 
3,757 

155 

8,660 

'" 
" 
" 
" 
" 

" 
" 
" 
" 
" 

or 8·7 millionths. 
3. Government are not aware that any special explanation is needed. 

As imports are not prohibited, there is nothing unusual in a certain amount 
of foreign tea coming into this country., . 
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4. As the quantity of Indian tea exported and consumed by India is 
more than 430 million lbs., the effect of the foreign competition to which the 
Honourable Member refers is almost_ negligible. I would also remind the-
Honourable Member that a duty of 15 per cent. ad valorem is levied on imported 
tea under the Indian Tariff Act and an additional surcharge of 5 per cent. 
ad valorem is at present being levied under the Provisional Collection of Taxes 
Act in accordance with the proposals made in the Finance Bill which is now 
before the Legislature. No reasons for a further increase in these duties have 
yet been placed before Government. 

PRoVISION OF FACILITIES FOB EDUCATION IN BALUCHISTAN. 

120. THE HONOURABLE KHAN BAHADUR CluUDm MUHAMMAD DIN : 
Will Government please state : 

1. What is the population of Baluchistan and how many of them are 
literate' 

2. Is the Province the most backward in education among all the pro-
vinces of India , 

3. Is there no college in this Province Y 
4. Does the Province comprise an area of 134,638 square 'Uliles , 
5. Does· Government propose to provide educational facilities to the-

people of Baluchistan in order to bring the Province to the level of other 
provinces in India 1 

THE HONOURABLE Sm FRANK NOYCE: 1. According to the provi-
sional figures of the census of 1931 the population of British Baluchistan is: 
463,492. The figures for literates are not yet available. According to the 
census of 1921 there were 30,247 literates out ofthe then population of 420,648 .. 

2. Yes. 
3 and 5. There is at present no college iil this Province. The provision 

of facilities for higher education is at present under the consideration of Gov. 
ernment. 

4. The area of the province of Baluchistan is 54,228 square miles. The-
province and states of Baluchistan together have an area of 134,638 square-
miles. 

PAUCITY OJ' MUSLIM JUDGES IN HIGH COURTS. 

121. THE HONOURABLE MR. ABU ABDULLAH SAIYID HUSSAIN 
IMAM: (a) Will Government be pleased to lay on the table a statement 
showing the number of Muhammadan, Hindu, Christian and European Judges. 
in all the different High Courts -of India ! 

(b) Are not qualified Muslims available for' such posts Y If the answer 
be in the affirmative, will Government be pleased to state the reason why 
there are not more Muslim Judges , 

(e) What qualifications are required for the post of High Court Judge-
ship' 

THE HONOURABLE MB. H. W. ~ON: (a) The information is con-
tained in the statement which I lay upon the table. 
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(6) The statement shows that there are a number of Muslim Judges in 
High Courts and Courts of analogous jurisdiction. As stated before in this 
House, per~anent appo~ents to the High <:ourts are made ~y Hi~ M~jes~y 
under sectIon 101 of the Government of IndIa Act. The mam cnterlon lD 
filling vacancies is necessarily that of legal qualifications subject to which the-
claims of Muslim candidates receive careful consideration. 

(c) The qualifications a,re laid down in section 101 ofthe Government of 
India Act. 

BtatMnent 8hC'UJiftg the pruent 8trengtA of High O0tt.f't8, Ohief Oourt, Oudh, and JUdicial 
OommiB.rioner8' O0tt.f't8. 

Province. I u __ 1 ~. rF~r~. 
High OOUf't8. 

Madras (14) 

Bombay (10+1 Additional) 

Calcutta (15+ 1 Additional) 

AI1abahad (9+3 Additional) 

Lahore (9+5 Additional) • 

Patna (9+2 Additional) 

Rangoon (11) • 

Oudh (5) 

6 

3+IPanri. 

2 including 6 

Ohief 

one ap-
pointed 
acting 
Judge. 

2 

2 

2 

Oourt • 

. 12 

3 

4 

3 

2+2 Bur-
mans. 

1+IPanri. 

Judicial OommiBBioner8' Oouf't8. 

Central Provinces (5) 2 

N.-W. F. Province (2) 1 

Bind (4) 1 1 

1 

7 

7 

6-

7 

1 

3 

I 

2 

NUMBER OJ!' MUlIA.MMA.DANS, HINDUS, CmnsTIANS AND EUROPEANS 
APPOINTED AS JUDGES OF THE DIFFERENT HIGH COURTS SINCE 1921. 

122. THE HONOURABLE MR. ABU ABDULLAH SAIYID HUSSAIN 
IMAM: (a) Will GoverDment be pleased to lay on the tablt';.a statement 
showing the number of Muhammadan, Hindu, Christian and European officials 
appointed as Judges ofthe different High Courts since 1921. 
- (6) Has no Muhammadan official ever been appointed as Judge in some 
High Courts; if so, where arid wby , I 
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THE HONOURABLE MR. H. W. EMERSON: I will obtain the informa. 
tion and communicate it to the Honourable Member on receipt. 

~. 

SHORT NOTICE QUESTION. 

RIOTS IN BENARES, MmZAPUR, AGRA AND CAWNPOBE. 

THE HONOURABLE KHAN BAiIADUR CHAUDtil MUHAMMAD DIN: Sir, 
I beg to put the following short notice question: 

(a) Has the attention of Government been directed to the feeling in 
the country over the recent riots and murders in Benar~s, Mirzapur, Ca wnpore 
and other places 1 

(b) Is there danger of further spread of lawlessness 1 
(e) Iho, whRrt steps do Government propose td'take to restore confidence 

and bring the offenders speedily. to justice ? 

THE HONOUlt----\BLE MR. H. W. E~ERSON: .(a) Governmep.t are aware 
of the strong feeling that has been naturally aroused by the communal dis· 
orders in Benares, Mirzapur, Agra and Cawnpore .. 

(b) While it is the most earnest hope of Government that no further out· 
breaks of this character will occur, they consider that there is danger of this 
happening, unless public opinion among all communities and classes is strong. 
ly and confltantly exerted in the interests of peace. 

(e) The Government of India are satisfied that the Government of the 
United Provinces have spared and will spare no effort to restore normal con· 
ditions and to bring offenders speedily to just~ce. . All ~ocal Governments axe 
fully alive to the danger of communal strife and will take all steps that are 
possible to anticipate and prevent clashes and to bring them promptly under 
-control if unfortunately they occur. In the matter of prevention, however, 
the communities concerned can do far more than' Government in restoring and 
maintaining friendly relations, and Government appeal to their toleration and 
good sense to do all that lies within their power to promote this end. 

STATEMENTS LAID ON THE TABLE. 

REVIEW OF THE CIVIL EXPENDITURE OF ~ GOVERNMENT OF INDIA IN THE 
SIX YEARS ENDING WITH' 1929-30 .. 

4 • • • • 

THE HONOURABLE Sm JOSEPH BHORE (Industries alld Labour Mem. 
ber) : Sir, I beg to lay on the table the review* of the civil expenditure of the 
Government of India in the six years ending with 1929-30. 

COMMERCIAL TREATIES AFFECTING INDIA. 

TsE HONOURABLE MR. J. A. WOODHEAD (Commerce Secretary): ~irr 
I beg to Ia.y on the table a list of further commercial treaties and notes which 
affect India. The agreements mentioned in Part II are also laid on the 
table. 

-Not printed in these proceedings. 
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PART I. 
The agreements mentioned in this part provide for the grant of most-favoured·natioD 

treatment to the products and manufactures of India on terms of reciprocity. Such 
treatment, however, does not include special privileges-

1. 

(1) granted by the Soviet Uni?n under. treaties to States whic~ in 1914 formed an 
integral part of the Russian Empire, to any country formmg part of a customs 
union with her, and to her border States with respect to local trade; 

(2) granted by Egypt to the Sudan and to countries bordering on Egypt in regard 
to frontier traffic. 

Country. Nature of agrrement. Description. Date. 

Soviet Union Temporary agreemllnt Commerce April 16, 1930. 

2. Egypt Notes Commerce June 5/7, 1930. 

3. Roumania Treaty, Protocol, Proto- Commerce and Na- August 6, 1930. 
col of Signature and vigation. 
Notes. 

PART II. 

India is a party to the agreements mentioned h this part. 

Country. Nature of agreement. Description. Date. 

I. Persia 

2. Turkey 

Treaty and Notes 

Notes • 

Tariff Autonomy May 10, 1928. 

Commercial rela- September 3,1930. 
tions. 

ANGLO-PERSIAN TARIFF AUTONOMY TREATY OF MAY 10, 1928. 

(ENGLISH TEXT ASSIGNED.) 

His Majesty the King of Great Britain, Ireland and the British Dominions beyond 
the Seas, Emperor of India, and His Imperial Majesty the Shah of Persia, 

Desiring to facilitate and extend still further the trade and commerce of their res-
pective countries and to regulate by means of a further treaty the commercial relations 
between Great Britain and Northern Ireland, India and such other territories under the 
sovereignty, protection or authority of His Britannic Majesty as he may desire should be 
bound by the treaty on the one side, and Persia on the other side, 

Have resolved to conclude a treaty for this purpose and have appointed as their 
plenipotentiaries :.-

His Majesty the King of Great Britain, Ireland and the British Dominibns beyond 
the Seas, Emperor of India : 

For Great Britain and Northern Ireland and all parts of the British Empire 
which are not separate members of the League of Nations: 

Sir Robert Henry Clive, K.C.M.G., His Majesty's Envoy Extr,,-
ordinary and Minister Plenipotentiary at Tehran; 

For India : 
Sir Robert Henry Clive, K.C.M.G., His Majesty's Envoy Extra, 

ordinary and Minister Plenipotentiary at Tehran; 
His Imperial Majesty the Shah of Persia: 

His Excellency Mirza Fatoullah Khan Pakrevan, Acting Mirtister for 
Foreign A1fa.im ; 
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who, having communicated their full powers; fou.nd ingood and true form, haveagreed alf 
follows ;-

Anicle 1. 

His Britannic Majesty, realising the importance to Persia of full autonomy in all matters-
relating to CUlltoms duties and being willing, in view of the relations of friendship, between 
the Governments of the high contracting parties, to facilitate the realil1ation of the Shah 
of Persia's wishes in this respect, agrees to the abrogation of all provisions of the existing 
treaties between the high contracting parties which limit in any way the right of Persia 
to settle the Persian customs tariff in full autonomy. 

Anicle 2. 

For the duration of the present treaty, and subject to complete reciprocity, goods 
produced or manufactured in any part of His Britannic Majesty's territories to which the-
present treaty applies shall not be subjected on entry into Persia to any customs duty. 
coefficient, surtax, or import tax whatsoever, other or higher than the minimum duties, 
coefficients, surtaxes, or import taxes, levied on similar geods in-ported frem any foreign 
country whatever. 

In like manner for the duration of the present treaty, and subject to complete reci· 
procity, goods produced or manufactured in any part of the Persian Empire and exported 
to any part of the territories of His Britannic Majesty to which this treaty applies, shall 
not, on leaving Persia, be subjected to any customs duty, coefficient, surtax or export tax 
whatsoever other or higher than the minimum duties, coefficients, surtaxes or export taxe& 
levied on similar goods exported to any foreign count.ry whatever. 

Persia having in virtue of her tariff autonomy established a single legal tariff (pres-
cribing maximum and minimum mtes) to be enforced on all her frontiers, and to be ~pplied 
for a fixed period to those countries with which she has bound herself by a treaty or con· 
vention, agrees that goods produced or manufactured in any part of His Britannic Majesty's 
territories to which this treaty applies shall, for the duration of the present treaty, enjoy 
the benefit on their entry into Persia of the minimum rates of the Persian autonomous 
tariff in force. 

His Britannic Majesty agrees for his part that goods produced or manufactured in 
Persia shall benefit on their entry into any part of his territories to which this treaty 
applies by the minimum tariff in force accorded at any time to the most favoured nation 

It is undei'Btood that if at any time during the period during which this treaty is in 
force Persia elects to reduce on any of her frontiers one or more of the minimum rates of 
this tariff, such reductions will be automatically applied to the goods produced or manu-
factured in the territories of His Britannic Majesty to wbich this treaty applies, by what. 
ever frontier they are imported. 

Af1icle a. 
Goods produced or manufactured in the territories to which this treaty applies be. 

lo~ to one of the high contracting parties an~.regularly imported into the territories 
to WhIch this treaty applies belonging to the other high contracting party shall on no 
account be subjected, after duly paying the duties and charges laid down by the laws of 
the country as being applicable upon entry to ~ of foreign origin, to any internal 
taxation or imposts other than those imposed on B!milar articles of local origin or imported 
from any foreign country whatever. 

AnicZe 4. 

His Britannic Majesty, 80 far as concerns biB territories to which this treatyapplies,. 
and His Majesty the Shah of Persia, being each desirous of encouraging liberty of commerce 
and avoiding the hindrance of their mutual commercial relation by prohibitionB or res· 
trictions on imports and exports, agree that they will not introduce any restrictive or 
prohibitive measures against products of the territories of the other with the exception 
of the following classes of prohibitions and reBtrictionB which will not be prohibited, on 
condition, however, that they are not applied in such a manner as to constitute a meB.llS' 
of arbitrary discrimination between foreign countries where the same conditions prevail .. 
or a disguised restriction on international trade ;-

1. Prohibitions or restrictions relating to public security. 
2. Prohibitions or restrictions imposed on moral or humanitarian grounds. 
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3. Prohibitions or restrictions regarding traffi_c in arms, aU!munitioJls and imple. 
ments of war, or in exceptional circumstances, all other military Eupplies. 

4. Prohibitions or restrictions imposed for the protection of public health or for 
the protection of animals or plants against diseases, insects and harmful 
parasites. 

5. Export prohibitions or restrictions !ssued for the protection of national treasurelf 
of artistic, historic or archreologtcal value. 

6. Prohibitions or restrictions applicable to gold, silver coins, cUfHncy notes, 
banknotes or securities. 

7. Prohibitions or restrictions designed to extend to foreign products the regime 
established within the country in respect of the production of, trade inr 
and transport and consumption of native products of the same kind. 

S. Prohibitions or restrictions applied to products which, as regards production 
or trade, are or may in future be subject within the country to State mono-
poly or to monopolies exercised under State control. 

Moreover, nothing shall affect the right of either of the two high contracting parties 
to adopt measures prohibiting or restricting importation or exportation for the purpose 
of protecting, in extraordinary and abnormal circumstances, the vital interests of the' 
country. 

Should measures of this character be adopted, they shall be applied in such a manner 
as not to lead to any arbitrary discrimination against the other high contracting party. 
Their duration shall be restricted to that of the causes or circumstances from which they-
arise. 

Nevertheless, it is agreed between the two high contracting parties that the provisions-
of this article shall not be invoked in regard to any prohibition or restriction on importa-
tion or exportation which is not contrary to the provisions of the International Convention 
for the Abolition of Prohibitions and Restrictions on Importation and EXportation, signed 
at Geneva on the Sth November, 1927. 

Article 5. 
o 

The value to be declared for the calculation of customs duties on importation intO' 
Persia in cases in which the tariff prescribes ad valorem duties shall be equal to the market-
price of the goods in question in their place of origin or manufacture increased by the 
expenses of packing, sale, insurance, commission and trampol t, as well all of other necessary 
expenses for the importation of the goods to the Persian frontier. This value cannot, 
in any case, be inferior to the wholesale price of similar goods in the place of importation 
and at the moment of importation, a deduction being made of 10 per cent., 8S well as of a 
BUm corresponding to the duties and charges which products of that kind pay on entry. 
~en the value of the goods is originally expressed in foreign money, this will be converted 
roto the money of the country into which the goods are imported in accordance with the-
meA recent rate of exchange followed by the local banks before the depoeit of the de. 
claration with the customs. 

The present treaty shall be ratified and the ratifications shall be exchanged at Tehran 
as BOOn as possible, It shall come into force immediately upon ratification, and shall be 
binding during eight years from the date of its coming into force. 
. In case neither of the two high contracting parties shall have given notice to the other 
s~ months before the expiration of the said period of eight years of its intention to t",r· 
mmate the present treaty, it sb'all remain in force until the expiration of six months from 
the date on which either of the two high contracting parties shall have denounced it. 

The present treaty has been draWD up in Persian and in English, pending the pre-
paration of the French text, on which the two high contracting parties will agree as 600D 
as possible and which will be authoritative. 

In witness whereof the respective plenipotentiaries'have signed the present treaty 
and have affixed thereunto their seals. 

Done at Tehran the 10th day of May. 1925. 

(L. S.) R. H. CLIVE. 

(L. S.) F. PAKREVAN. 
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Protocol An",:-e.zed eo Article 2. 

It is agreed that by the minimum tariff rates in force are meant the minimum tar~ 
rates ~pproved by the law of the Majlis of May 3, 1928 (13th Ordibehecht, 1307). 

But if the rates in force on the date of the signature of this treaty as granted to the 
most favoured nation are subsequently increased on the chief Persian articles of export, 
with the exception of mineral oil and its products, to the territories of His Britannic 
Majesty to which this treaty applies, Persia has the right to increase her minimum tariff 
on the principal articles from the territory or territories conceml'd. 

At the same time it is agreed that the amount of duty resulting from such increase 
in the Persian minimum tariff shall not eIcel'd the amount of duty ll'sult.ing from the 
ehange in the tariff of the territory or territories concerned. 

In witness of which the respective plenipotentiari€8 lla\'e affixed thl'ir signatures 
thereto. 

Done at Tehran this 10th day of May, 1928. 

(Sd.) R. H. CLIVE . 

. (Sd.) I". PAKREVAN. 

No.3. 

EXCHANGE OF NOTES REG .... RDING THE ENTRY INTO FORCE OF THE TREATY. 

(i) 

Sir R. Cli" eo Acting Permn MmisW-- Jor Foreign Affairs. 

Tehran, May 10, 1928. 

M. Ie Gerant, 

I have the honour to inform Your Exeelleqcy that, if you would be so good as to con-
finn to me that it will be unnecessary to submit t,o the prior approval of the MajIis the 
Tariff Autonomy Treaty signed by us to-day, my Oovemment 'Would be prepared to agree 
to its provisional entry into force as from to-morrow pending the exchaJlge of ratifications, 
'Which will be effected as soon as possible. 

His - Britannic' Majesty's Govemment, nevertheless, consider that goods consigned 
direct to Persia before the application of the new tariff and originating in any part of ti,e 
territories to which this Treaty applies, ought not to be subjected to customs duties higher 
than those to which similar goods Irom the same origin have hitherto been subjected. 

I beg you, M. Ie Gerant, to be so good as to confirm in writing that the above is, as 
I trust. in conformity with the views of the Persian Government. • I avail, etc., 

(Sd.) R. H. CLIVE. 

(ii) 

Acting PerBian MiniBrer Jor Foreign Affairs eo Sir Clive. 

Tehran, May 10, 1928 

M. Ie Ministre, 

In reply to your l~ter of to-day's date, I have the honour to confirm to Your Excel-
lency the full agreement of the Imperial Government on the subject of tbe. pi'ovisiOD&l 
entry into force, as from to·morrow, of the Tariff Autonomy Treaty wbich we have signed 
to-day pending the exchange of ratifications, which will be effected as soon as poseible. 

It is true that in virtue of the law of the 13th Ordibehecht, 1307 (the 3rd May, 1928). 
the Government are authorised to apply this Treaty without there being necessity to 
submit it to the prior approval of the Majlis -
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Moreover the Persian Government undertake not to impose on goods originating 
from any part of the territories to which the p~t Treaty appli~, an~ consigned direct 
to l'ilI'IIia ~ore ~e,en:try intcl'-iOJ'C8, ot.the new tarQJ, custom, dutIes hIgher thall, th~ 
to which similar goods of the ~,migin·blLVft ilillhwtO' been subjected, 

No.4. 
,) 

Please accept, etc., 
(Sd.) F. PAKR:E;YAN. . 

ExCHANQE,OJ' 'lirOTES BEGARDINQ' THE M'AiNTENANCE IN FORCE Oil' P:aOVlSlONS OJ' 
EXISTIl'!'G TBEATIBS. 

(i) : 

Sir R. Olive 10 Acting Persian M;its.iBter for Foreign AJJair8! 

Tehran, May 10, 1928. 
M. Ie Ger'ant, 

Witl, ;~efe~e~c;; to the provisions of thf' Treaty signed this day between His Britannic 
MajFsty and His, Imperial Majesty the Shah of Persia, I have the honcur to make the 
following communication and to ask you to be so good as to confu-m it. 

Whereas the Treaty signed this day between His Britannic Majesty and His Imperial 
Majesty the ~h~h o~ Persiareplace~ .only those provisions of e::ist!I\g. treaties between 
them which IUDlted In any way the rIght of PersIa to settle her tardJ In full autonomy, 
His Britannic Majesty's Government in Great Britain and the Imperial Penian Govern-
ment liave the fiim intention to proceed forthwith to the revision of those provisions in 
the existing t.reaties which have not been modified by the Treaty signed this day,with a 
view to the conclusion in a period of one year of a full Treaty, of Commerce and Navi-
gation, which shall place their relations ~ h,rmony with, present circumstances. 

It is accordi'ngly agn;ed that; until tMi conclusion of weh Treaty, and in accordance 
with thl" provisions of paragraph 2 of my letter of to.day'sOOte,' the principles laid down 
in Article 9 of the Anglo-Persian Treaty of 1807 relating to most·favoured·nation ,treat. 
ment shall be maintained as at present"and that ships and boats of ' the High Contracting 
Parties shall continue to enjoy such most-iavoured·naticn treat'm(nt, ar.d also the san:e 
tteatment as national ships and boats in a:1 tr.atter,s relatiIlg to conmerce and navigatiGJl, 
including facilities and charges of all kinds in ports and l,!arbours, ' 

I avail, etc., 
R. H. CLIVE_ ' 

(ii) 

Acting Persian Mini8ter for Foreign -AJJc.ira to SirR. Olit,e,. 

M. Ie Ministre, 
Tehran, May 10, 1928. 

In reply to your letter dated the 10th May 1928, I have the honour to confirm to you 
that, in consideration of the fact that the Treaty signed this day between His Imperial 
Majesty the Shah of Persia and His Britannic Majesty replaces only those provisions of 
the existing treaties between them which limited in any way the right of Persia to settle 
her tariff in full autonomy, and of the fact that His Britannic Majesty's Govemml'nt in 
Great Britain and the Imperial Persian Government have the firm intention to proceed 
forthwith to the revision of those provisions of the existing treaties which have not been 
modified by the Treaty signed this day, and thus to conclude in a period 01 one year a 
Treaty of Commerce and thus Navigation which shall place their relations in harmony 
with present circumstances, it is agreed that, lIntil the conclusion of such Treaty and in 
accordance with the provisions of paragraph 2 of your letter of to-day's date t,he principles 
laid down in Article 9 of the Anglo-Persian Treaty of 1867 relating to moo-favoured-
nation treatment Bball be maintained &8 at present, and that ship. and boa~ the High 
Contracting Partiea shall continue to enjoy such most·favoured-nation tre&tment and alIo 
the same treatm.ent as national ships and boats in all matters relating to comm.erce and 
navigation, including facilities and charges of all kinds in ports and harbours. 

Please accept, etc., 
F. PAKREVAN. 
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No.5. 

NOTES :a.mA:a.DING THE COJOl:EB.CIAL RELATIONS BETWBEN THB SELF·GOVONIIiiO 
DOJOmONS AND PBB8IA. 

(i) 
Tehran, May 10,1928 

M. Ie Gerant, 

I have the honour to assure Your Excellency, in the D&me of the Governments of 
Canada, the Commonwealth of Australia, New Zealand, the Union of South Africa and 
the Irish Free State, that His Britannic Majesty renounces, as from the date of the entry 
into force of the treaty signed this day between himself and His Imperial Majesty the 
Shah of Pel'Bia, the right of those Governments to benefit by those treaty provisions whicb 
limit in any way the right of Pel'Bia to her customs autonomy. 

It is understood that His Britannic :Majesty reserves the right, for each of the above· 
mentioned States, separately to denounce the present treaty at the date of its expiration. 

I avail, etc., 

R.H.CLIVE. • 
(ii) 

Acting PerM'll. Minister jOf' Foreign Affaira to Sir B. CUt1e. 

Tehran, May 10, 1928. 

M. Ie Ministre, 

I hereby take note of the renunciation by His Britannic Majesty, as from the entry 
into force of the treaty signed this day between His Imperial Majesty the Shah and His 
Britannic Majesty, of the right of the States mentioned in your letter, dated the 10th 

.May, to benefit by those treaty provisions which limit in any way the right of Persia 
to her customs autonomy. 

I also note that His Britannic Majesty reserves the right, for each of the above-
mentioned States, separately to denounce the present treaty at the date of its expiration. 

I have the honour to 8S8UI'Il Your Excellency, in the name of the Imperial Persian 
Government, that goods produced or manufactured in Canada, the Commonwealth of 
Australia, New Zealand, the Union of South Africa and the Irish Free State or in terri-
tories placed under their authority or jurisdiction, will not be accorded less favourable 
treatment in Persia than the goods produced or manufactured in e.ny other foreign country. 
so long as the goods produced or manufactured in Persia enjoy in the State or territory 
-concerned treatment not less favourable than that accorded to goods produced or manu-
factured in any other foreign country. 

M. Ie Gera.nt, 

(iii) 

Please acoept, etc., 
F. PAKREVAN. 

Sir R. CZi1l6 to Acting Peraian Minwr JfW Foreign Affai~B. 

Tehran, May 10, 1928. 

I hereby ~e note of the Imperial Pel'Bian Government's assurance contained in your 
letter of to-day s date that goods produced or manufactured in Canada, the Commonwealth 
~f Australia, New Zealand, the Union of South Africa and the Irish Free State or in the 
territories placed under their authority or jurisdiction, will not be accorded less favourable 
treatment in Pel'Bia than the goods produced 'Or manufactured in Pel'Bia enjoy in the 
State or territory concerned treatment not less favourable than that accorded to goods 
produced or manufactured in any other foreign country. 

I avail, etc., 

R. H. CLIVE. 
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No.6 

EXCHANGE OJ' NOTES BBGABDING IKPBBIAL AmWAYS (LIKITBD). 

(i) 

Tehrau, May 10, 1928. 
~ leGerant, 

Your Excellency is aware that the question of rapid communication between Great 
Britain and India is a matter of special interest, not onlylk> Bis Britannic Majesty's Gov-
ernment in Great Britain, but also to the Government of India. 

The Imperial Airways Company has already established a weekly service from Cairo 
tt.o Basrah and is greatly desirous of prolonging this service to India. 

I venture, -therefore, to hope that the Imperial Government, recognising the purely 
commercial object of this company in desiring to have permission to fly over the Persian 
.eoast of the Gulf, wiD give favourable consideration to this propoeal, which will permit 
.the company to prolong its service to India by way of the Persian coast. 

I avail, eto., 

R. B. CLIVE. 

(n) 

Acting Persian Mini*" Jor Foreign Affair8 to Sir R. OUtJe. 

-M. Ie Miniatre, 
Tehran, May 10, 1928. 

The Persian Government, intending to create Government aerodromes where the 
landing of foreign aircraft- flying over Persian territory shall be authorised under equal 
ooDditions, and having no spec_reason to refuse this authorisation under the prescribed 
conditions to the aircraft 01 the Imperial Airways Company, is ready to enter into dis-
.cussions with the representative of t·he said company in order to find a basis of agreement 
regarding the conditions under which the aircl'aft of the said company, shall be allowed 
to land on the Government aerodromes for a period to be determined. 

No.7. 

Please accept, eto., 
F. PAKREVAN. 

NOT_ BBOABDING '.rBB POSITION 01' BBITISH NATIONALS IN PBBSIA AJ'TBB TBB 
ABOLITION OJ' THB CAPITtrLATIONB. 

(i) 

Acm..g Persian Min,*" Jor Forsign Affair8 to Sir R. OIM. 

M Ie Miniatre, 
Tehran, May 10, 1928. 

In reply to enquiries, and at the moment of the realisation of their resolution to abolish 
the regime known as the capitulatory system, the Imperial Persian Government, animated 
by the wish to dispel the disquietude which might ansa among British nationals resident 
in Persia, by reason of the novelty of the regime which will henceforth be apRlied to them, 
-and desirous of keeping your nationals informed through you of the measures taken by 
-Persian legislation and the Persian Government with regard to them, communicates the 
present decision in order that you may transmit its tenour to your nationajs. 

It is unneceEary to inform you that the Persian Government themselves, whose 
interest and earnest desire it iF! to obtain for Persian citizens as many guarantees as possible, 
.nd with this object to have a judicial system the working of which shall be as nearly 
perfect as possible, ha.ve accomplished considerable reforms in the judicial personnel and 
legislation. 

Without mentioning laws which are known to everybody, the possession of knowledge 
in matters of law equivalent to that required for a legal diploma is at present an eaJeDtial 
-condition for anyone entering upon a judicial career. 
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As for the situation of British nationals in Pel"fia rel'>ulting frem the provisions of 
Persian law, the following meal'>ures taken Ly the Ft"I'~ian GOyerDll'ent will be applied 
to them aafrotb . .tIlEi 10th Ma.y, 1928:- '.', ", "', 

I. On the basis of perfect reciprocity, they will be admitted and treated on Persian 
territory in conformity with the rules and practice of intf'Iraticnal law, will €njo~ the 
fullet!t, protectjo' > of the. laws and the al1thoritie8 of the counh y and will recehe the fame 
treatment '80S llationals. 

" )2., ~n,all ci.vil or ,cp.rprpercial.cases in which one of the Farties is a Brit.ish national. 
, Only wntten eVIdence wIll be admItted., , 
. 'In' all prOceedings, even criminal proceedings, judgment'will: be reduced to writing 
,8I\d, will conta,in th~ considerations of law and of fnct on whi<h thEY are founded. 
, , Those inte~tedinthe proceedings, or the pel'EOD8 auth~rised by them, shall have 

,.the,right to obtain a, copy of the evidence and of the judpl:ent, subject, to payment of the 
lIl'e1!C~ibed charges.' , , 
.-, ; ':In,c~iminai mAttei's, 01'801 testimony being a nOJJilal, meth(,d of, evidence the interests 
of the accused will ~ safeguarded, as at present, by articlu 215 and 21-6 of the P81181 
Code dea.ling with perjury. 

3. To tbe' exeiusion of all otht"r jurisdiction, erily the ceUl ts and trilunalE subordinate 
to the 1tJinis~rypf J}lBt-ice will be competent to denl with caEes in which one of the parties 
is of British natiolHility. 

Only the criminal tribunals subordinate to the Ministry of Justice will, gt'Illera.lly 
speaking, be able to pronounce sentences of imprisonment en British nationals. 

Nevertheless; in"the event of the prcclamation of state of siege, w1:.£n a case is brought 
before a tribunal specially <"onstituted, that trilunnl will alw be able to take cognisance 
of cBses in' whiCh 80 British national is concerned. 

Moreover, in fiscal matters and in general in a dispute between an administration 
and a B~itish national relating to a purely administratIve matter, the administrative 
ttibunalil will retain their competence, 
, 4. Briti$h nationals will in every ca.ae be amenable only to lay (non-religious) trio 

_ bunals, and lay laws alone will be applicable to them. ' 
'. '0. The ordinary' police courts will only be competent in matters of trifling importance 
and for facts involving only a 'Blight penalty. , 

They will not be able to order sentence of imprisonment, Eave in cases where British 
nationals themSelves- request that the sentence of a fine imposed on them shall be con-
verted into ~tt1prisonment. According to the law. the ordinary Folice courts will never 
be able to order more than one week's imprisonment. It is clearly understood that they 
are not authorised to order corporal puniPhment. 

6. A British national arrested in flagrante delicto "'hall not be kept in prison for more 
than twenty.four hours 'without being bl'ought before the eoti:petmt judicial authority. 

Apart from cases of arrest in fla":g,.ante delicto, no British national will be arrested or 
imprisoned without 80 warrant em~ting from the competent judicial authority. 

Neither the private dwelling house nor the business premiSes of a British national 
will be forcibly entered or searched without a warrant from the competent judicial autho-
rity.witli guarantees, to be detelmined later, against abuses. 

7. British nationals arrested and imprisoned will have the right, in conformity with the 
prison regulations, to communicate with their nearest consuls, and the consuls <OF, their 
representatives will have, subject to prison regulations, pennission. to visit them. AJlY 
l'IIquests so to communicate will at once be transmitted by the governmental authorities., 

8. The Imperial Government has in co~plation generous ~gulations regarding 
release on bail, which will be compulsory in all cases, except cases of crime (crime aa it is, 
defined in the Penal Code) . 

The sUm demanded aa bail will be reasonably proportioned to the nature of the offence . 
. -.,. 

In cases of appeal the same facilities of release on bail aa those mentioned above 
will be given until judgment in the appeal has been pronounced. • 

9. ;\ccord~g to .Persian Ia~, trials .are. in ~neral and, save in exc.eptional cases. held 
'in public and thOll6 interested 18 the tnals and m the fate- of the parties concerned have. 
'therefore, the right to be present. ave in exceptional cases, as spectaton. without any 
right, however, to take part in the proeeedinga. 
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10. In criminal matters, the accused is absolutely free to choose his counsel, who 
may be chosen even from his compatriots" 

11. The Imperial Government has decided to reform the conditioDS of the pris?DS, 
in order that these may conform to a greater extent to modern custom, and a sum suffiCient 
to provide prisons in l'ersia which shall fulfil the necessary hygienic conditions has already 
been voteu. 

In the meantime British nationals who may be condemned to imprisonment for more 
than one month-imprisonment for one month or less being convertible into a finE-bl".all 
be transferred at theIr request to a prison 1ul1illkg the neCeEE"ary hygienic conditions. 

12. Whereas Great Britain accords most-faVOurEd-nation treatment in matters of 
personal status to Persian nationals in the briiit.h l!.mpire and the turitOl:ieb belonging 
to His Britannic Majesty, it is unaerstooU that in maiters of personal stalus, i.e., a,l q\i£S-
tions relating to marriage, conjuga! righiS, Qi"Olce, judiciai bt.}-&laU(.n, ci(..er, I-aternity, 
aftilia~ion, adoption, capacity, n..ajorny, guaI"Q1am.hlp, uustee~hil' l.nct intElCilUicn, in 
matterti relating to suee_Ion to personalty, "'hether by wiH or no intestacy, and the dis-
tribution ana winding up 01 e6ta1.e8, ana ianJl1) 1aw in genual, it ib agreect bet",een l'ersia 
anU GreaL Britain that as reg&ldB non-kClb!em brlilbL nailonals establisheu OJ bt:iIlt in 
Pel'llJ& their na~iona! tril:.unBlb \HU a!(.ne ha,," Jl.lit.W(.tlCL. .As re8~rd.s l)I"itish nauonaJa 
of the koslem religion, the provisions oi MolJem religious law, iL confoJmit; witl, the 
l'erBlan codes, will be appliea to them in matters of personal fltaius, until this question 
has been tinally settled. 

'I'he present stipulation does not afiect the special attributions of consuls in matters 
of status m accordance WI!.h lDtern&tionaL l...w 01" 6}-Eclal aiSlEEn..ente \\h.cb n.a) becondu. 
ded, nor the l"ight OJ l'ersian COW"ttl tv requu.t &.nu receive e,"jat;Dee r~FE(.tlnl- n.alters 
acknowledged above as bein8 Within the con..l'etence ot tLe national tnLunalb 01 the partieI' 
ooncerned. 

By way of exception to the first paragraph, the Persian courts will also have juris-
diction in the matterl:l refe1"led to thelblD, U ll!e l-aHIl<b (;(,nCtlLt.t. foulILlt in writing to 
the JurlSwCtlon ot the 6aid courts. In 6uch (;a6e ihl: 1 EJbian c(,wtr. \\ill &.1-}-1y tho. national 
law 01 the parties. 

13. In matters of taxation, British nationals will be treated on a footing of equality 
with l'ersian na~ionaJs and w111 not. be compelled to lay, undel an;) pretext \\!.atever, 
imposts, t&XP.jj or other 1isca1 aues which leu"iaU naUc.La.u. (.11: no. ccn.peliEn to pay. 

14. In judicial matters all judgments given by the former tribunals, even if they have 
DOt been carned mto Execution, are cODSlaered as llnaHy set.tled, &lId ahall in no case be 
8ubjec. to nesh enquuy; in Lhe same way, every final juUgment given by the former 
tnbunals is recogJUSEd as one to be }>ut into exeeu~lon. In IIllort, all cases concluded Ullder 
the tormer JUU1clllol regime are CODBldereu as finally set.tled. and Bha.l! in DO case be reepen-
ed. 

Unfinished cases in the Tribunal of the lfinistry for Foreign Afiairs and in the court. 
of proVlDcia! Governors ahall be tinished oefore those tribunalS ualess lihe foreign natioll.,! 
concerned requeats, baiore the c!ose 01 ~Jle dwcUSlllons, that. the llroceedmga shall be trans· 
ferred to the judicial tlibunals. 

The period allowed by the Imperial Government for the completion of unfinished 
cases before the said tribunals will DOt extenu be)ond the 10th May, ilI::9. 

15. .All questions relating to security for costs, execution of judgments, eervice of 
judicial and extra-judicia! documents, COJDmissioDS rogatories, orders foe the payment 
ot costs and expenses, tree judicial assistance and imprisonment for debt· are leit to be 
regulated by separate conventions to be concluded bet.ween Persia and Grea.t Britain. 

16. Seeing that in civil or commercial JDatters Persian law allows arbitration &Jld 
clauses in agreements providing therefor, and since arbitral decisions rendered in parsu· 
_ thereat ahall be executed on order of the president of the Court "j }I"irBt InlitancE', 
Who is obliged to issue that order ualess the arbitra.l decision should be contrary to public 
order, it is clear that British nationals will be in complete enjoyment of this legal arrange-
ment ..... 

17. British nationals shall not be arrested or sufier restraint in their indi~dualliberty 
in order provisionally to wtguard <:1aiJLs 01 a pEcunial)' nat.ure, e:.:cept'in caE.e1l 1Ihere 
&Jly distraint to be made upon a debtor's Fossewons 1Ihich are actually in lersia \\ol>Jd 
be liable to be jeopardised by BOlDe action on the part of the debtor, and ",here they could 
DOt be lafeguarded by any ot.ber IIlIUIIo • 

]I 
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18. As regards immovable property and rights, it is understoqd that British nationals 
are permitted &8 in the past to acquire, occupy or possess snch property on Pers.U1.n soil 
.. u neoeeeary for their residence and for the exercise of their commerce and industry. 

Please accept, etc., 

F. PAKREVAN. 

Si, B. OUW 10 ACling Pe,1ian Minim' for Foreign A.I!ai.,(: 

Tehran, May 10, 1928. 
II. le Gen.Dt, 

With reference to Your Excellency's note dated the 21st Ordibehecht, 1306 (the 12t.h 
May, 1927), I have the honour to inform you that my Government have given sympa· 
thetic consideration to the wishes expressed by the Imperial Government for the tan· 
cellation of the capitulatory privileges by which British natiOl als have hitherto bene· 
fited. 

I take note of the judicial measures which Your Excellency h&8 been kind enough 
to communicate t{) me in your letter of the 10th May, and beg to inform you that my 
~vernment rely absolutely on the fact that the Imperial Government will ensure under 
the new regime complete and adequate protection to British nationals, their rights and 
their p1'Operties. 

I note that the Imperial Government allow a period of one year to the Tribunal of 
the Ministry for Foreign Affairs and the Governors' court in order that unfinil'hed business 
in these tribunals may be completed. I now therefore request the Imperiol Government 
to be 80 good &8 to allow the same period t-o the British consular courts in order that these 
may finish the caees between British nationals which they have not up to the present 
been able to complete. 

I avail, etc., 

R. H. CLIVE. 

A8ring P,rrian Minister Jor Fortign A.I!air8 10 Sir R. Clive. 

II. Ie MiDistre, 
Tehran, May 10, 1928. 

I have the honour to acknowledge the receipt of your letter of the 10th May. 
His Britannic Majesty's Government can be assured that the new judicial regime in 

Persia will provide complete protection in all respects to the nationals of the British Em· 
pire. 

iii. accordance with the wish which you have expressed to me in t.he nsme of yow' 
Government, the Imperial Govilrnment will allow to the British consular courts a period 
of one year for the completion in those courts of the unfinished cases of British nationals. 

'-

I avail, etc., 

F. PAKREVAN. 

ExcHANGB 01' N OTBBlIJ!:G.AllDING BlUTISB MISSIONARY '\1\' ORK. 

Sir R. OlWe &0 Acting Perl'i_ Mmillter lor Foreign Affaif'tl. 

)(; le Gel&Dt , 
Tehran, May 10, 19%8. 

I should very much like to receive from Your Excellency an assurance on behalf of 
the Imperial Government that British missionaries in Persia will be authorised.a8 in the 
put ~ carry on their charitable and educational work. 

I avail, etc., 

R. H. CLIVlB. 
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Ac,ing PerBiGn Mini8ler for Foreign AJJairs to Sir B. CliR. 

Tehran, May 10, 1928. 
M. Ie Ministre, 

In reply to your request relative to British missionaries, I have the honour to inform 
you that they will be authorised to carry on their charitable and educational work pro· 
vided that they do Dot contravene either public order or PersiarVaws and regulations. 

Please accept, etc .. 

F. PAKREVAN, 

NOTE TO ACTJ;NG PBBsIAN MnosTER POB FOllBION ADADIS BBOOBJ)IlfG ftIlI Posr.rIOB 
WITH BBG'&'RD TO .&.N ElmOB IN THE DOMINIONS NOTES OJ' MAy 10 (No.5). 

Sir B. Clive to M. PlJmvan. 

Tehran, November SO, 1928. 
M. Ie Gerant, 

Under instructions from His Majesty's Government in Great Britain, I have the hODOUl' 
to draw Your Excellency's attention to an error which appears in the notes ann~ed to 
the Anglo·Persian Tariff Autonomy Treaty of the 10th May last. This error baa already 
on several occasions formed the subject. of discumon with his Highness the Mimister of 
Court, and it is now the wish of my Government to put on record the fact that a certain 
passage in the notes mentioned above has been wrongly drafted, and to explain what it 
had been intended to say. 

2. The passage in question occurs twice, firstly in paragraph 2 of my first note regard-
ing t·he position of the self·governinp: Dominions of Canada, the Commonwealth of Aus· 
tralia, New Zealand, the Union of South Africa and the Irish Free State in relation to the 
Tariff Autonomy Treaty, and secondly in paragraph 2 of your Excellencts reply. The 
original wording of this paragraph, in the form to which His Majesty s Governmeu.t. 
in the Dominions h",d agreed, ran as follows :-

.. It. is understood that His Britannic Majesty ratains the ri~ht in respll('t of each 
of the Dominions mentioned above of withdrawing separately from the 
existing treaties between His Majesty and the Shah of Persia." 

The object of this provision was to ensure that the Dominions Ietained for the future 
the right which they already possessed under article 2 of the Anglo.Persian Commet'cial 
Convention of 1903, and paragraph 3 of the Anglo·Persian Commercial Agre{ment of 
1920, of withdzawing from participation in those instroments. 
. 3. Owin~ to a misunderstanding due to the ~treme haste with which the ne~otia. 

tlOns f9r the treaty had to be conducted, this paragraph in the notes as actually Blgned 
ran as follows:-

" II est entendu que Sa Majeste britanniqup reserve Ie droit, pour chacun des Etat. 
susmentionnes, de denoncer separement Ie present traite a la date de son 
expiration. " 

It is evident that this wording in no way represents the intentions of His MajestY'1I 
Governments. It is, indeed, meaningless, for the treaty itself wall no; signed on behalf 
of the Dominions and does not aT ply to them; it is not possible for His Britanbic Majesty 
to reserve the right to denounce a treaty on behalf of par's of hill territories to which that 
tr~aty does not apply, nor is it reasonable to refer to the possibility of deu.ouncing some· 
thIng at the date of its expiry when thue is nothing to denounce. 

~. M~' Government understand from his Highness the Minister (If Court that the 
PersIan Government are not disrosed to agree to the rectif cation of the error by a with· 
~rawal of the noteF as signed and their rer iaC{mEnt b~ new notes containin",. fSlafJaFh 2 
In the ~Oll • originally proposec' by Hif Majefiy'f Gove'nments. In these circUmstance. 
the~ thInk It necessary to Jllace the true lIosition on record.. 
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I 
P.OTOCOL AUTHENTIOATING ~BE FltENCB TBXT OJ' THB TBBATT :aBLATING TO '1' •• 

CUSTOIllB AUTONOIl[Y' OJ' PBBSIA, SIGNBD THB 10m MAY, 1928. 

The underail!11ed, duly authorised for that purpose, have agreed, in the name of 
His Britannic Majesty on the one hand, and of Ris Imperial Majesty the Shah of Persia 
on the other hand, that the following text is the French text of the treaty relating to the 
customs autonomy of Penia, sijpled on the 10th May, 1928, at Tehran. This Freneh 
text is the text which is declared in article 6 of the said treaty to be authoritative. 

(Rere follows the li'rench text of the treaty-~ee No.1.) 
In witnelis whereof t.he respective plenipotentiaries have signed the present protooo 

authenticating the French tl>xt of th" treaty relative to the customs autonomy of Peraia, 
and have affixed thereto their seals. 

Done at Tehran. the 17tb April. 1930. 
(L. B.) R. H. CLIvE. 

(L. S.) M. FARZINE. 

NOTE nwM HIS ExCELLENCY SIll GEOIlGE C'LE:aB:, RIB MAnlBTr'a RBPBBBENTATIVB nr 
TuIlEEY', TO HIS EXCELLENCY DorTOR TEVFJlr RUBTtl' BEY', MINISTBlI FOB FOREIGN 
ADAlBB, ANEAltA (TuIlEEY), DATED TBlI: ~ SEPTEKlIER, 1930. 

1 have the honour to infonn you, under instructions from Ris Ma,jesty's Principal 
S90ret!l.rv of Stat'.) for Forai~n Atbi1'8 thflot, pending the negotiation and conclusion of a 
treaty regulatinJl the commercial relations of the two countries, the Government of India. 
in ord9r to avoid any impediment. to the trade and commerce between India and Turkey 
01"1 the Illpse of the mod!ls t."vendi broug'ht into forre b~' an exchenge of notes on the 2nd 
July 1929, to which India IIdhered on t.he lI.t August. 1929, undertake, on con-
dition of reciprocity. to accord, as from the expiration of the above·mentioned modu. 
vivendi, to ~ds t.he produce or manufa('ture of Turkey a tn-a.tment in India which ~hall 
be as favourable in all respects as thllt accorded to goods the produce or manufacture of 
t·he most.favoured forei~ country. This treatrrent Ehall be a('cord( d in all matters of 
commerce and navi!,at.ion and a~ repard!l iIl"Fortation, exportaticn and transit, and in 
general all teat concerns customs duties and fonnalities and ccrrmt'rcial operations. 

2. It is understood t} at. th- t.n-at.ment of t·he most·favoun-d foreign country stl pulated 
in the precpd:n!! ra·"'~"rh will not eIl'bface the "ppdal advan1"ll'es which are or may 
in t.he futurp. b~ accorded i ('ustom~ TT'atters bv Turke" to countries deta.hced from the 
Ottoman Empire under the Treaty of laufanne of the 24'th July, 11123. 

3. In India and in the tE'rritories uJ"clE'r thE' administra.t.ion of the Government of 
India, T. rki~h nationa'" lind in Tur1<e I1fltiC'I1als of British India and of territories under 
thp "r1ministration of the Goverrrrent of IJ"dia. wi'! I rvE' thp ripht to travel freely, to es-
tsbliRh thI'II'PE'lvf'!! lind to arouire Il'C'TBHe "I'd ill'll'ovel::le property under the same 
eonditions ae the nationals of thE' rrOEt·favcun-o fcreif!Il ccuntry. 

4. Tbf' undf'rtakinre contllinE'd in this n(ltp will take effect as from the expiration 
of the modus 'f,'1:'OefIdi mentif'nE'd il' "lira,"' ph 1 ,,}oove, aT d will rerr>ain in force for'a period 
of six months at leARt. it hf>inp- llndersto(\d that th" und"rtakin2[s may be terminated by 
either ·-arty by ~vinJ!: threE\ months' notice at the en : of th'" t.h'r<i month or at ny time 
sl,hspqupntIy. Fai1i1"l!"' !1Urh noticl'! a.nd su"jpct to the aforesai , riv:ht of tel'l1lination they 
will n-main in ollel'lltion until the entry into force of th", tf"'"tv of commerce which ia 
now to b" nell:otiated. as ITom which date they will ipao Jaero cease to be effective. 

I avail myself of this opportunity to assure Your Excellency of my highest considera-
tion. 

NOTE J'ltOM' HJR FXCFLU!:NM' DR. TEvnx PUFO'JT BEY, Tul!::B'ISBMIN'ISTER 1'OR FOR1n:GN 
AJ'II'Aml!. TO HI!! FJrC'FI.IFlI'M' Elm GFORGF C'JFFF HIli MAJESTr's REPlIESENTATIVW 
IN TulIxEr, TilJlJOYE CtJlBUllIYETI, BAIIICJ'Yl!! VEXALETI, ANKARA, 3 :EYLllL II1S0. 

Bfiyilt: Elfi H arnaeri. 

Tilrkive ile Hinditotan al'lllril'dnk; ticpret mOrallPhE't1eriTli hln2im edE'l'E'k olall Dlua 
he deni<l pliu.akere ve akdine intizlLr9D ve 2 Tepl~uz 1929 t.nhinde Poota t~tisi 8\:.~ 
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meriyete kODup Hindistan'in 1 Agustos 1929 tanllinde iltihak eyledi¢ .M(ldns Vivendi 
mdddetinin hitaminda iki memleket 8l"8IJinl'aki ticareti se~d~r edebIlece~. her til~Iti 
mauiayi bertaraf etmek uzere, Tiirkiye Cumhuriyeti HukiimetlDlD, mutekablbyet sa.rtiIe 
yukarida zikredilen Modiis Vivenliinin inkizas~dan itibaren, Hindistan'OO m~' ahsa) veya 
mamul emtiaya, her hususta, Tiirkiye'de en zlyade miisadeye ma.z~er ~nebl memleket~ 
mustahsal veya mamul emtiaya bahsedilen muamele kadar miisalt blr muame}e tatbik 
etm~gi taahhiit eyled¢ni ZatiAlinize bildirmekle kesbiseref eylerim. Bu rauamele tlcaret ye 
l18yrisefaine, ithallt, ihracat va transite, ve alelum~ ~rii~ riisum va muamelAtiIe 
ticart mua.melelere miiteallik biitiin hU8U8larda tatblk edllecektJr. 

2. SUT88i mukarrerdir ki yukaridaki flkrada YB!i1i. en ziyade miissde.yt' m.a~har 
ecenebi memleket muamelesi, 24 Temmuz 192'1 tarihh Lozan Muahedesl muclb1J~ce 
Osmanli Imparatorlugundan ayrilmis o'an memleketlere !!iimriik hUl'Us1arir cs Tiirklye 
tarafindan OOhsedilmia .veya iIeride edilebilecekolan hususi menfnatleri ta2smmun et. 
miyecektir. 

3. Hindistan'da va IDndietan Hukilmetinin idareai alt.indaki memleketlerde turk 
tebeasi Tiirkiye'de Ingiliz Hindistani .. British India" ile Hindistan Hpklimetin·n idaresi 
altinria'ki memleketler tebeasi en ziyade mii~adeye mazhar ecnebi devle tebeasi ile ayni 
serait dairesinde, eerbest9B Seyahat, lkamet etmek V;l menkul ve gayrim nkul emva,l 
tasarruf eylemek he.kkini haiz ola.ca.kla.rdir. 

4. Bu notanin ihtiva. eyledigi taahhiitler yukardaki birinci fikrada zikredilen modils . 
vivendinin inkizasindan itibaren meriyete Jrirecek ve 16akal pJt.i a'· meri oJa!'sktir. Burasi 
mukarrerdir ki, Taraflarden her biri mezk',r taahhiitleri-fesih, ihhor tarihinden ve; ay 
sonra mutebar olmak iizer_iic;iincu ayin niha~tinde veya bu tsrihten F(lnra her an 
feshedebilecek tiro Boyle bir ibOOr vukuhulmadiJri takMirde peiizr taa.hhiitler E'lyevm 
miizakeresine baslanaca.k olan Ticaret muehedesinin tstbiki tarild.\e kadsr--l!alifUzzikir 
fesih hakki mahfuz kalmak sartil_meri ve bu tarihte bilfiil hukiimdE'n fakit oJacaktir. 

Bilvesile, Biiyilk ElC;i Hazretleri, Zatialinize ibtiramati faikami teyit eylerim. 

TllANSLATION 01' NOTE nOli HIS ExCELLl!'NC"Y DR. TFV!'IE: RURTU BEY. TO HIS EXCEL-
LENCY RIR GEORGE R. CLERE, MINISTER I'OR FOREIGN AFFAms, ANXAIIA, DATED TB1Ii 
3BD SEPTElIIBEB. 1930. -

I have the honour to inform you that, pending the nl'lgotiations and conclusion of a 
Treaty regulating the commercial relations between Turkey snd India. the Government 
of the Turkish Republic, in ord"r to avo:d any impedimAnt to the trflde and comroE'rce 
botween the two countries on the lapse of the modtta vit'flfId; brot1~ht, into f(lrce by an 
exchange of notes on the 2nd July. 1929. to which India adhered on the 1st Aurzust, 1929, 
undertake, on condition of reciprocity, to accord. as from th" e"llimtion of thp at>ove-
mentioned modtta vivendi, to goods t.he produce or manufacture of India a t1"E'8troet't in 
Turkey which shall be as favourable in all respects as that. accorded to goodR the Prod\1t'l8 
!lr manufacture of the most·favoured foreign country. This trestmert shall be sccordE'd 
In all ~tte,:" of commerce and navigation and as revards importAtion, exportation snd 
translt, and lD general all that concerns customs duties and formalitie3 and commercial 
operations. 
. 2. It is understood that t~e treatment of the most.favoured foreign country stipulated 
~ the preceding paragraph WID not embrace the special advantsV8B whirh are o· may 
10 the future be accorded in customs matters bv Turkey tn count.riA!'l detached from the 
Ottoman Empire under the Treaty of LaU!lanne of the 24th July. 1923. 

3. In India and in the territories under the arfminiFtration of thE' GOVE'mD"E'IIt of 
Indi TurkiEh nationals, snd in Turkev nationals of Britil'h Ind;s srd of tprritcripr under 
the a~ministration of the G(lvern?I'ent of ITdia. will Jo/lVP thE' ri~ht· t(l t1"8:vt" freely to 
esta~ll~h theroselves ~d to acquIre· roovable and immovable property unde, the roame 
condItIons as the nationals of the most-favoured foreign country. 

4. The undertakings contained in this note will take E'fJect all from the expiration of 
the mod"" "ivflfIdi mentioned in para!!r&ph 1 above, and wi1) reD"ain in force for a period 
o~ six months at least, it being understood that the undertakin~ may be terminated by 
elther party by givinjl" three months' notice at the end of thf' third mont!! or at any time 
subsequently. Failing such notice and subject to the aforesaid rillht of termination they 
will remain in operation until the entry into force of the Treaty of COlflmerce which is noy 
to be negotiated, as from which date they will \PlIO !ado cease to be effective . 
.. ' Iavailmyselfofthiaopportunityto~Y01Jl' Ex.ceDency of JIly highest cODlicJer.. 
,JO~. . 
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THE HONO'Oll.A.BLE Sm JOSEPH BHORE-(Industries and Labour Mem-
ber): Sir, in view of what His Ex(lellency has just said in his address to the 
two Houses and in view of His Excellency's meeting with representatives of 
the Legislature, I would ask you to adjourn the House until 2-30 this after-
noon before which time Government will not now be in a position to lay certain 
ell8ential business before the House. 

The Council then adjourned till Half Past Two of the Clock. 

The Council re-assembled at Half Past Two of the Clock, the Honourable 
the President in the Chair. 

MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL.' 

INDIAN FINANCE BILL. 

THE HONO'Oll.A.BLE Sm ARTHUR McWATTERS (Finance Secretary): 
Sir, I have a Message from His Excellency the Governor General. 
(The Honourable Sir Arthur McWatters then handed the Message to ·the 

Honourable the President.) 

TBE HONOURABLE THE PRESIDENT: The Message is as follows: 
" Wheree.s the Legislative Assembly has failed to pass in the form recommended by 

me the Bill to fix the duty on salt manufactured in, or imported by land into, certain pam 
of British India, to vary certain duties leviable under the Indian Tariff Act, 1894, to fix 
maximulll rates of postage under the Indian Post Office Act, 1898, to vary the excise 
duty on motor spirit leviable under the Motor Spirit (Duties)· Act, 1917, to fix rates of 
income-tax and super-tax, to vary the excise duty on kerosene leviable under the Indian 
Finance Act, 1922, further to amend the Indian Paper Currency Act, 1923, and to vary 
the excisc duty on silver leviable under the Silver (Excise Duty) Act, 1930, a copy of 
which Bill in t·he form recommended by me is hereto annexed; 

Now, therefore, I, Edward Frederick Lindley, Baron Irwin, in exercise of the power 
conferred by sub:section (1) of section 67B of the Government of India Act, do hereby 
certify that the passage of the said Bill is essential for the interests of British India. 

Tilt 27th Mareh,1931 ." 
Further Message : 

IRWIN" 
Viceroy and Got·eroOf'_ Gmerol 

"In pursuance of the provisions of sub-section (1) of section 67B of the Government 
of India Act, I, Edward Frederick Lindley, Raron Irwin, do recommend to the Council of 
State that it do pass the Bill to fix the duty on salt manufactured in, or imported by land 
into, certain parts of British India. to vary certain dutie." leviable under the Indian 'Tariff 
Act, 1894, to fix maximum rates of posta,ze under the Indian Post Office Act, 1898. to vary 
ihe excise duty on motor spirit leviable ur der the Motor Spirit (Duties) Act, H1l7. to fix 
rates of income·tax and Buppr-tax. to vary the excise dut~, on kero~ene leviable under the 
Indian Finance Act, 1922, further to amend the Indian Paper t.'urrency Ac" 1923, and 
to vary the excise duty on silver leviable under the Silver (Excise Dut.y) A('t, 1930, in the 
form heret.o annexed. 

IRWIN, 

The 27th Mareh, 1931." 
Viceroy and Governor GeneraZ. 

The Messages are endoraed on a copy of the Bill. 
(The MeBliages were received by the Members of the Council standing.) 



INDIAN FINANCE BILL LAID ON THE TABLE. 
SECRETARY OF THE COUNCIL: Sir, in pursuance of the provisions 

of section ~67B of the Government of India Act, I lay on the table copy of the 
Bill to fix A the duty on salt manufactured in, or imported by land into, certain 
parts of British India, to vary certain duties leviable under the Indian Tariff 
Act 1894 to fix maximum rates of postage under the Indian Post Office Act, 
1898, to ~ary the excise duty on motor spirit leviable under the Motor Sp~t 
(Duties) Act, 1917, to fix rates of income-tax and super-tax, to vary the excISe 
duty on kerosene leviable under the Indian Finance Act, 1922, fu~her to 
amend the Indian Paper Currency Act, 1923, and to vary the excJ.Be duty 
on silver leviable under the Silver (Excise Duty) Act, 1930, which the Legisla-
tive Assembly has failed to pass in the form recommended by the GovemQr 
General and which has been certified under the provisions of the same section 
by the Governor General as essential for the interests of British India. 

THE HONOURABLE Sm ARTHUR McWATTERS (Finance Secretary): 
Sir, I am giving notice of my intention to move that the Finance Bill, which 
has just been laid on the table of this House, be taken into consideration and 
also that the Bill be passed. I wish to ask your orders as to the time when 
these motions may be taken up. The only observation which I desire to make 
is that it is important from the point of view of Government revenues that the 
Bill should be passed by Monday evening, as the 30 days provided under the 
Provisional Collection of Taxes Act will expire on that day and, unless the Bill 
is passed by Monday evening, we shall have to refund the extra revenue 
collected during the month of March. 

THE HONOURABLE Sm MANECKJI DADABHOY (Central Provinces: 
Nominated Non-Official): Sir, I beg to suggest that the rules of busine88 be 
suspended and this Bill be taken up for debate on Monday next. The usual 
rule requires three days for the Bill to be on the table, but as this is an impor-
tant Bill, and as since it has already been suggested that Government will 
lose a large amount of revenue if the Bill does not become law by Monday 
evening, it is necessary that the discussion on the Bill should proceed imme-
diately. As there will be many speakers also on the Bill, if you, Sir, are agree-
able, I beg to suggest that the debate should begin at 10 o'clock on Monday. 

THE HONOURABLE MR. ABU ABDULLAH SAIYID HUSSAIN IMAM 
(Bihar and Orissa: Muhammadan): Sir, I wish to endorse the remarks of 
my Honourable friend. If this Bill is hurried quickly, we will not be able to 
say anything about it. It will be necessary to begin the discussion early 80 
that the Bill might be properly taken into consideration. 

THE HONOURABLE THE PRESIDENT: I think I have very little option 
in the circumstances of this case but to direct that the considera.tion of the Bill 
shall be put down for Monday. 

MOTION FOR THE ELECTION OF TWO NON-OFFICIAL MEMBERS 
TO THE STANDING COMMITTEE FOR THE DEPARTMENT OF 
EDUCATION, HEALTH AND LANDS. 
THE HONOURABLE Sm FRANK NOYCE (Education, Health and. Lande 

Secretary): Sir, I beg to move: 
" Tha.t this Council do proceed to elect, in such ma.nner as the HODOUI".ble the Presi· 

dent may direct, two non-official Members to serve on the Standing Committee to advilie 
o~ B~bjects, other than • Indians Oven.eas-Emigration' and • lfaj l'iltmmage', de.lt 
With In the Department of Education, Health and Lands. " 

The motion was adopted. 
( 395 ) 
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To B:ON01mA.BLE TBlI PRESIDENT: Nominations will be received up 
tillll o'clock on the morning of Monday, the 30th March. and if an election 
is necessary, the election will have to take pIa.ce on the next official day there-
after. 

RESOLUTION BE REGULATION OF THE HOURS OF WORK IN 
COMMERCE AND OFFICES, HOTELS, RESTAURANTS, ETC. 

THB HONOURABLE Sm JOSEPH BHORE (Industries and Labour 
Member): Sir, I beg to move the following Resolution: 

" That this Council having cOIlsidered the following Draft Convention and Reccm-
mendations adopted by the Fourteenth Session of the International Labour Conference :.-

(1) Draft Convention concerning the reguJation of hours of work in Commerce and 
Offices; 

(2) Recommendation concenling the regulation of hoUl'S of work in hotels, ree-
taurants and similar establishments ; 

(3) Recommendation concerning the reguJation of hours of work in theatres and 
other places of publi(' amusement; and 

(4) Recommendation concerning the regulation of hours of work in establishmenta 
for the treatment or the care of the sick, infirm, destitute or mentally unfit; 

reeommends to the Governor General in Council that he should not ratify the Draft Con 
vention nor accept the Recommendations." 

Sir, in moving this Resolution I should like to explain that we are bound, in 
ordinary circumstances within one year and in special circumstances within 
18 months of the date of the Conference at which these Draft COllventions and 
Recommendations are adopted, to bring them before the Indian Legislature 
for ratification or for ..authoritative non-acceptance. In pursuance of that 
obligation I am making this motion to-day. So far as the Convention is 
concerned, Sir, I think the matter is a fairly simple one. If we accept a Con-
vention we have to accept it in toto. We cannot adhere to one part of it and 
dissociate ourselves from another part of it. If therefore any part of a Con-
vention, however small a portion of the whole it may be,-if any part of such 
a Convention is unacceptable to us we have no option but to reject the entire 
Convention. Now, I think that the House will agree with me that so far as 
this particular Convention is concerned, we have no option but to reject It. 
Before we begin to think of regulating hours of work in establishments and 
employments so varied as those which fall within the ambit of the elastic 
formula adopted in the Convention, we should have information, which we 
do not possess, in regard to the conditions prevailing in the numberless variety 
of cases which it is proposed to cover in the Convention under the designation 
Commercial and Trading Establishments. If we desired any justification for 
our contention we should find it in the attitude of the Labour British Govern-
ment which has refused to ratify this Convention until it has examined the 
conditions prevailing in the various classes of occupation covered by the Con-
vention and in which the hours of employment are as yet unregulated.. I 
come next, Sir, to the case of the Recommendations. These Recommendations 
are that special inquiries should be made to ascertain the conditions prevailing 
in hoteIs, restaurants, boarding hOUBeS, clubs, cafes and simila.r establishments 
which are exclusively or ma.inly engaged in providing board and lodging or 
8Upplying refreshment for consumption on the premises, in theatres, music 
halla, oinemae and places of public amusement generaJly, whether indoor or 
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outdoor, and in establishments for the treatm(>nt or the care ofthe sick, infirm, 
destitute or mentally unfit. The reasons, Sir, why I am advising this Hou8E' 
not to accept these Recommendations are briefly these. Inquiries in regard 
to the conditions prevailing in so varied a list of establishments and under-
takings would nece!'sarily involve heavy expenditure. That expenditure must 
fall upon Provinc!al Governm£'nts and I think it would be unfair without 
their consent to bind them to such investigation. So far as we are 8 ble to 
forecast the views of Provincial Governments, there seems little likelihood 
that they will agree to sllch enquiry. Moreovrr, Sir, unless we have definit(\ 
prima facie evidence to suggest the need for ~u('h an inquiry-and I may say 
definitely we have no such evidence-we feel that we should not be justiti(\d 
in starting a roving investigation which may unsettle the relations of em-
ployer and employed, on the mere chance of our finding defects. Thexe is a 
strong and growing labour movement in ihis country. There are trade unions 
whose vigilance in matters pertaining to conditions of work can be relied on. 
There are provincial Legj~latures and Local Gov(fnments who are not unmind-
ful of the claims of labour to fair and just treatment. If any of these authori-
ties brought to our notice the existf'nce of conditions nece8sitating investiga-
tion we should certaiDly take cognisance of the matter. The point that I 
wish to emphasise here is that the non-acceptance of these Recommendations 

,does not commit us to inaction. If at any time prima facie evidence were 
placed before us which we con!lidered would warrant an investigation, we should 
certainly reconsider our position. 

Sir, I move. 
The motion was adopted. 

ELECTION OF THREE )mMBERS TO THE STANDING COMMITTEE 
FOR ROADS. 

THE HONOURABLE THE PRESIDENT: Honourable Members will pro-
ceed to elect three Members to serve on the Standing Committee for Roads. 
There are four candidates for the three vacancies, the Honourable Sardar 
Bahadur Shivdev Singh Uberoi, the Honourable Babu Jagadish Chandra 
Banerjee, the Honourable Rai Bahadur Lala Jagdish Prasad and the Honour-
able Nawab Khwaja Habibullah. Voting papers will be handed round and 
I ask Honourable Members to vote hy striking out the name of one Member 
for whom they do not wish to vote. 

(The baUot was then taken.) 

THE HONOURABLE THE PRESIDENT: The result of the election is as 
follows : 

For the Hononrable Rai Bahadur Lala Jagdish Prasad 27 votes havt' 
been cast; for the Honourable Sardar Bahadul' Shivdev Singh 
Uberoi 26 votes have been cast; for the Honourable N'awab 
Khwaja Habibullah 23 votf'S ha\"e been caRt; and for tht' Honour-
able Habu Jagadiph Chandra Banf'rjf'f' 16 votl'S han been cast. 
I have to declare the first three Honourable Members duly elect-
ed. 

THE HONOURABLE THE PRESIDn"T: It was suggested to me just now 
by the Honourable Sir Maneckji Dadabhoy that if the consideration of the 
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Finance Bill is taken up on Monday, the Council should meet at 10 o'clo(k 
instead of at II. The Bill is of importance and it iii necessary that the con-
sideration and the third reading of the Bill should be concluded on that day. 
I think the suggestion made to me is a reasonable one. The Council will 
therefore meet at 10 o'clock on the morning of Monday, the 30th of March. 

THE HONOURABLE MR. ABU ABDULLAH SAIYID HUSSAIN IMAM 
(Bihar and Orissa : Muhammadan): May I know up to what time notice of 
amendments can be sent 1 

THE HONOURABLE THE PRESIDENT: As early as possible. With 
rega.rd to a.mendments, the position is that as the Bill is being taken up within 
48 hours of its being laid, obviously the member of Government cannot insist 
on two clear days' notice; at the same -time no doubt he would hope t,hat 
Honourable Members desiring to put in amendments would give him as long 
notice as pOBBible. 

The Council then adjourned till Ten of the Clock on Monday, the 30th 
March, 1931. 




